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C R D E R

Heard asth the parties, at thé time ef hearing the applica-
tion fer admissien the 1¢. coun e}l appearin@ fer the petitioner
files an ampliéati@n wherein the petitioner has prayed fer yithdrayal
of the Original applicatish on the greund that he has meen compulsorily
retired in the meant ime by the respendent autherities, It is, heyever,
submltted Befere me by the ld. counsel for the petitioner that g
representatxan dated 6.2,97 addressed to the Divisienal Railyay Manaser,
Eas@prn Railyay, Hounrah For alleyine him medicgl leave sf 75 €gys fer
the merisd frem 14.10.96 te 29.12.96 and to relesse him thé salary fer
the said period is pending., It is submitted on behalF.oF the petltlonér
that fer non-dispesal ef the said representation the petitiener has meen
suFFering a oreat financial less, Anysay en the merit ef the sgid
rspresentatimn this Trimunal is net Ppassing any erder. The Original e
Application is rejected for being mithdraun, but the respondents gare
directed to consider and dispese of the petitioner's representat ion
dated 6,2,97 a5 per Annexure SA/3 after giying him an epmertunity of

hearing within 6 weeks frem the date ef communlcatien sf thrs srder,

7 YMEE-CHAIRMAN



